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LEGISLATIVE ASSEMBLY. 
Wednesday, 11th August, 1913. 

The Assembly met in the Assembly Challl'ber of the Cpuncil· House at 
Eleven o~ the Clock, Mr. President (The Honourable Sir Abdur Rahim) ill the 
Ohair. 

MEMBER SWORN: 
MI'. John Philip Sargent, C.LE., M.L.A. (Government of India:. Nomi-

. nated Official). ' 

STAURED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWERS. / 

COMPENSATION TO DEPENDENTS OF THE LATE PROFESSOR C: B. JOHRJ. 

299. ·.r. R. R. Gupta: Will the Honourable the Home Member be pleased to 
stHte what action Government propose to take to compensate the dependents 
of the late Professor Chandra Bhal Johri, M.L.A .. Central? 

The Honourable Sir Reginald .axwel1: The Honourable 'Member's r.tten-
tion is invited to my reply to Mr. Kazmi's question No. 324 on the 17tli March, 
1943. The facts there stated do not reveal any ground on which the depen-
dentE> of the late Professor Chandra Bhal Johri would have any claim for 
compensation .. The matter is, however, ·one which concerns the Government 
of the United Provinces and not the Government of India. 

Mr. R. R. Gupta: Was he not arrested under Rule 26? 
The JloDourable Sir Reginald Kaxwell: I believe that was the rule em-

ployed but the action was taken by the V.P. Government. 
lIIr. Lalchand lfavalrai: Was the arrest made under the orders of. the 

Central Government? 
The Honourable Sir Reginald .axweg.: No, so far as I am aware. 
lIIr. E. O. lfeogy: If the matter is one primarily for the Provincial 

Government why did the Honourable Member gratuitously give his opini,m 
Elf:; to whether this merited payment of compensation or not ? Was not tbll t 
pure prejudice? .. 

The Honourable Sir Reginald :Maxwell: I was referring'to the information 
which I had ,given to the House in reply to a question at the last Session. 

Mr. K. C. Neogy: :u the Honourable Member was not in a' position to. 
grant any compensation why did he go out of his way to express an opinion 
as to whether it is desirable to grant it or not? . 

The Honourable Sir Reginald Kaxwel:l: What I said was that the House 
could judge from the information given in reply to the question at t ~ last 
Session that there was no ground made out for compensation. 

STATEMENT IN HOUSE OF COMMONS BE INDIA'S FINANCIAL HELP TO BRITAIN. 

300. ·Dr. P. N. Banerjea: Has the attention of the o ourabl,~ the Finance 
. ME·mber been drawn tv Reuter's telegram, dated the 22nd J ul'y, 2M'I, published 
in the Hindustan TimBs of the 23rd instant, to the effect that "India's finan· 
cia~ help to Brltair, "'liS llwntioned ill the Commons todny, Sir Hinllley Hepd 
(Con"ervative) said that the Chancellor of the Exchequer drew 1 he attentkn 
\,f the House to the easement in British finance effected by the generosity 
of the Indian Govl'rnnJeut"? If so, in what differellt waYE was this generosity 
"hown b.v the Governrr:ent of India to the British Government? 

The llonourable Sir Jeremy Ralsman: My attention was drawn 'to ihe 
Reuter's telegram concerned and on referenee to London I have ·been informed 
that owing to an error in transmission "India" was wrongly substituted for 
.. Canada" in .the telegrams as published in this country. The reference in 
the C~mmo  was a.ctu~lly t~ ~ statement by the Chancellor of the Exchequer 
regardmg the easement m Bntlsh finance effected by the generosity of Canada. 

The latter part of the question doe~ not arise. 
e 623 ) A 
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Kr. Jaumadas .M. )[ehta: As the word "India" 
tion, was the error also made twice?, 

[11TH AUG., 1943 
occurs twice in the quota· 

The Honourable Sil' Jeremy Kallman: No, Sir, The position was that the 
Chancellor of the c ~quer had spoken of the generosity of Canada and the 
Canadian Government .. Sir Stanley Reed apparently then asked thut on some 
suitable occasion the Chancellor of the Exchequer snould indicate the part. 
played by India. As far as I can find, no reference waH madf:: by the Chan· 
cellor of the Exchequer to the part played by India. 

NATIONAL WAR j<'RONT VOLUNTEERS IN PROVINCES .. 

301. .JIr • .Ananga Mohan Dam: Will the Honourable Member for Informa· 
tiott and Broadcasting be pleased to state: 

(f.) the total numbe!' of National \Var Front Volunteers in different provinces 
glving the number uf Hindu and Muslim volunteers, separntely; 

(b) the number of Hindu and Muslim gauleiters (distriCt. leaders) 
appointed in the 8urma Valley; alid 

((') why a Hindu officer was not appointed as provincial orgsniser in t,he 
Hindu majority provi: 'ce of Assam:' 

The Honourable Sir Sultan ~ed  (a) No figures are available. In 
most I'rovinces there is no formal enrolment to membership of the National 
'Wal' l~ro t and no figures pan therefore be gi\·en. 

{b) 'fhe infonuati6n is not available here. . District Leaders are appointed 
by the Provincial Leader and those appointment,s are not recorded in this 
oi·;ice. As the t-iunna Yalley is mainly a Moslem area it is l'l'eslimed that the 
leaders are mainly Moslelus. 

(c) When the National War Front was first organised in Assam, Honorary 
Lieutenant Abu Lais wus placed in charge of the work in the Surma Valley 
and a' Hindu officer was put in charge .of the ASRam Valley. After some 
months experience it was considered there was no need to keep the orgunisa. 
tioilS distinct. Mr. Lai;; latd been conspicuously successful in the Surma Valley 
and was therefore put in charge of the organisation in the ASSlllll Valley also, 

Mr. N. )[. Joshi: May I ask whether it is not· a faet that. this word 
'Galleiter' is generally applied to Hitler's ~.y tem  and whether there is 
any propriet,y or. special necet'lsity for using a word which shows that the 
orgaoiEation is a Nazi ooe? ' 

The Honourable Sir Sultan Ahmed: I have not used it. It is the Honour· 
able Member who hl\s used the word. 

lIr. N. II. Joshi: Doe", this orgl\nization make Ilse of this word? 
TIle Honourable Sir Sultan Ahmed: - I do not know. 
Mr. Anaoga lIohan Dam: Is the Qovernment aware that the offilJer io 

question has n peculiarly strong comml1ll!ll bias? 
The Honourable Sir Sultan Ahmed: I do not know. 
lIrIr. Ananga :Mohan· Dam: Will the Government ~ quire about it~ 

The Honourable Sir Sultan Ahmed: I have not seen anything in it to 
justify any enquiry. 

ENFORCING THE DELHI MUSLIM WAKF ACT. 

302. ·lIIaulvl Muhammad Abdul Ghani: Will the Honourabh the Home. 
l\If'lTIber please stute: 

(bl the lust dutE' b\' which the Delhi Muslim Wakf Act, 11M3 (XIII.of 
If.l ~1), r.an be enforced ;"'and 

(b) what progress, if any, has hitherto been made by the Provincial Gov-
nrnment for hringing it into force? 

The llonourable Sir :B.egiDald -Jluwell: (a) 9th October, 1943. 
(b) Rules under sub·section 2(b) of section 69 Bre under preparation and 

will beI?ublished shortly. 
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BEEF 'SUPPLY 'l'O THE MILITARY AT CALCUT'l'A AND MUZAFFARPORE-. 

303 -.aulvi Muhammad A.bdul Ghani: Will the War Secretary lw pleased +'0 
state: . . -

(n) ,-,:ho is the contractor fit Calcutta and at 'Muzaffarpore (Bihar) for t .~ 
Fupply of beef to the Military Department; .. . 

(b) the qttantity of beef each of the contractors supplies daily or monthly 
fnr :Military purposes; 

((') the 'number of cattle required to be killed for such supply at each of the 
r.elJile~ per month or per day; and . 

(d) "'hether such contract hos been given to any Hindu in centres other than 
CaJeutta or Muzaffurpore? 

:Mr. O. X. Trivedi: Informntion to enable lne to answer all parts of the 
question is not readily available. It is being obtained and will be laid on 
the tahle in due course. , ' 

Maulvi Muhammad A.bdui Ghani: Might the attention of the Honourable 
Member be drawn to the newspaper Dawn, dated 10th April, 1943, in which 
the name of the contractor is given. 

Mr. O. M. Trivedi: No, I have not seen it. 
Mr. Govind V. Deshmukh: Was it not possible for Government to get in. 

for\Jlation on a-small item such as that mentioned, vUs., who is the contractor 
at Cllleutta and at Muzafiarpore? , 

Mr. O .. X. Trivedi: I have that information with me. I can give it. 
The eontractor in Calcutta -is Messrs. Associated Livestock Farms Ltd., anI! 
the !'atIle firm is the contractor at Muzaffarpore. 

Mr. Govind V. neshmukh.: May I know the names of the partners ane! 
shareholders of that firm? 

Mr. O ••• Trivedi: The names of the partners are not known to Govern-
ment. 

MUSLIM ACCOUNTANTS, ETC., UNDER THE RESERVE BANK OF INDIA. 
804. -J[aulvi Muhammad Abdul·Ghani: Will the Honourable th2 Finance 

McmLer be pleased to state the total number of persons ~rv 1J  as (i) 
A lJ(,Olll1tttllt ~ (ii) Account clerks. ann (iii) clerks under the Reserve Bank of 
Inc1:n and the munber of those who are Muslims? 

The Honourable. Sir Jeremy Raisman: Government have 110 information. 
The recruitment of the staff of the Reserve Bank of India is entirely a. matter 
for the Central Board of the Bank. 

HINDI AND URDU STAFF IN THE INFORMATION AND BROADCASTING 
DEPARTMEN'l'. 

306. *Mr. Lalcha.nd Navalrai: ta) Will the Honourable Member £1'1' Informa-
ti()O and Broadcasting be pleased to state with referen(le to the answer to part 
(b\ of starred question No. 354, asked on the 23rd March, 1941l, regarding tbl:l 
t~ff Df his Department, the reaRon for appointing one gazetted officer for ffindi 

. and four for Urdu nnd 13 and 38 ubordi at~, respectively, in the All-India 
}{adio? 

(b) On what basis is this recruitment made? 
(<0) How many Hindus and Mohammadans, separately, lire empioyed on this 

lJl18iuess? 
(d) Is the ratio in accordance with that fixed by the Home Department 

Rt'soll7'Lion or not" If not, whv not? • ' . 
, The ~ourable Sir ' ~ta  'Ahmed: (8) As has been stated iIi reply to part 

(b) of Bhal Parma Nand s starred question No,. 354 of the 23rd March, 1948, 
the staff in' All-India Rudio is not recruited for Hindi or Urdu programmes 
as Buchbut for HindustAni programmes .. The numbe!'!! given are of officers 
who have passed Mlltrif'ulation or higher examination in Urdu or Hindi. Tht' 
st.aff knot\'ing Hindi are as capable of giving out programmes in Hindustani alS 
those who have qualifit'(l in Urdu. The number of Hindi and Urdu knowing 
people doer; not represent the number of Hindus or Muslims, many Urdu 
knowing staff being Hindus. 
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(b) On merits. 
(c) The attention of tpe Honourable Member is invited to the statement 

. of communal composition, copies of whioh are placed in- the library of the 
lIouse. . 

(d) Yes. The second part of the question does not arise. 
Mr. LaJ.chand Navalrai: If the recruitment is done on the merits, is it done 

b.y !I committee 01' OJ an officer? 
The Honourable Sir Sultan Ah,med: I am not sure but· I think there is a 

selection committee. 
lit. Lalchand Navalrai: Then am I to understand that there is no com. • 

mUllal rati.) or proportion observed in the selection? . 
The Konourable Sir Sultan Ahmed: My reply to part (c) answers that 

quest,ion. It is uone mainly on merits but there may be occasions when the 
ccmmunal proportion has to be maintained. 

JIr. Lalchand Navalrai: If it is done on the merits why should there be any 
communal proportion? . 

lIr. President (The Houourable Sir Abdur Rahim): 'fhe Honourab1e Member 
is arguing. N6xt question. 

DESIRABILITY OF RAISING SCALES OF. PAY OF THE KEy PUNCH OPERATORS OF THE 
CENTRAL BOARD OF REVENUE. 

308. *lIr. Jamnadas ]I: llehta: (a) Is the Honourable the Finance Member 
UWID'f' : 

. (i) that the Key Punch Operators of the Supply Department I-md Medical 
Directorate, New Delhi, have been fixed on Rs. 50 per mensem in 1\ grade of 
Rs. 45-21-95 plus Re. 5 as machine allowance, vide Government of India, 
Supply Department letter No. n-18 (67), dated the 20th July, 1943, whereas 
the Key Punch Operators of the Central Board. of Revenue who llre doing the 
Sbme kind of work are still in the grade of Rs. - -~ -7  and 

(ii) that the above disparity in the grades of the Key Punch Operators in 
the Departments of· the Government of India in the same city fer the same 
kind of work has created ill.feeling and discontent among tho Rey Punch 
Operators of the Central Board of Revenue? -

~b) Do Government now propose to .take immediate steps to fix the Key 
PUlJch Operators .of the Central Board of Revenue also on Rs. 50 in a grade of 
Rs. 45-21--95 plus Rs. 5 per mensem as machine allowance so as to alleviate 
their bitterneJils and discontent? 

The Honourable Sir Jeremy Balsman: (a) (i). Yes. 
(ii) This' has bePTI repre"ented to me by the Honourable Member. 
(b) The question of enhancing the scale of pay applicable to Punch Operators 

of the Celltral Board of Revenue is engaging my attention. 
HINDUS AND MUSLIMS IN THE CENTRAL BOARD OF REVENUE. 

307. tlDw1 Bahadur Shaikh Fazl-l-Haq Pilacha: Will the Honourable the 
Finance Member please state: . 

(a) the number of gazetted officers in the Ce ~al Board of Revenue, and 
how many of them are Muslims; 

(h) the number of non.gazetted staff in the Central Board of He,'cnue, and 
how many of them are MUillims; and 

(c) how many appointments in the gazetted and non.gazetted staff of the. 
Central Board of Revenue were made in the last four JDonths, and how many 
of them were Hindus and Muslims, separately? (Separate figw'cs may please 
be given in each case and class of services)? 

The Honourable Sir Jeremy Balaman: (0.) 22 officers of whom 2 are Muslims; 
(b) 135 of whom 34 are Muslims; . 
(c) Guetted 8tafl.-7 temporary apllOintments were made in all and out 

of these 1 post went to a Muslim and S to Hindus; 
Non.ga.8tted Btaff.-Out of a total number of 58 appointments-which were 

all temporary-14 went to Muslims and 40 to Hindus. 



STARRED ~U 'rlO  AND.ANSWERs 627 
Sardar San.t Singh: Why was DO Sikh appointed to any of these posts? 
The Honourable Sir Jeremy Raiaman: As that question was not put to me 

I om afraid I am not in a position to reply. 
Sardar Sant Singh: 'rhe figures show that no Sikh was appointed and ~ e 

HoilOuruble Metnber knows . 
IIr. President (The Honoumble Sir Abdur Rahim):. Unless the Honourable 

Memloer includes Sikhs among the Hindus, there is no question put' to that 
effect. 
. Sudar Sant Singh: Sir, I may point out that the Sikhs are net included 
among the Hindus. 

Kr. P!'esident (The Honourable Sir Abdur Rahim): Then there ought to be a 
spEcific question. 

Sardar 8ant Singh: Sir, on a point of order, Government have recognised 
Sikh" as u separate cluss for the services. W.hy should not the Honourable 
Member give an answer? 

1Ir. President (The Honourable Sir Abdur Rahim): I do not know if there 
is a general order to that effect. 

Mr. H. A. Sathar H. Bssak Sait: From the figures given does the Hon-
ourablE' Member realise that the proportion of Muslims is inadequate and' is he 
doing anything to bring them up to the proper level? 

The Honourable Sir Jeremy Raiaman: I must point out that most 
of these appointments are made by deputation or special duty of officers or 
personnel who may be employed in the Central Departments of Income-tax or 
Cilstums or Central Excises. And in regard to such staff the .communal pro-
portions do not apply ill the Central Board of Revenue, Communal proportions 
apply in the services from whirh they ar~ drawn. 

S:udar Sant Singh: How is the personnel of the deputation selected? 
The Honourable Sir Jeremy Raisman: It is done on the basis of suitability 

£07 the purticular hUlks that have to be done. 
Sardar 8ant Singh: Who makes the selection? . 
The Honourable Sir Jeremy Ralsman: The selection is made by the Members 

of the Board, as far as I fun aware. . 
Maulvi Muhammad Abdul Ghani: May I know from the Honourable Mem-

ber whether any direct recruitment was made under (a)? 
The Honourable Sir Jeremy RaiSman: As far as I can see, most of the 

dficers are drawn from existing departments. 
EXTE:ro\-SION OF THE PUNJAll ENTERTAINMENT DUTY ACT TO DELHI PROVINCE. 

308. ·Mr. Muhammad Azhar Ali: Will the "Honourable the Finance Melllber 
pleu,;a refer to his answer to a supplementary question to starred question No. :J:n, 
asked Oll the 3reI ~t arl;h, 1943, regarding the extension of the Punjah Entertain-
ment Duty Act to Delhi .Prov.ince, viz., "I am not sure what action could be 
taken but I will look into that". and state the resl!.lt of his enquiry or the descrip-
tion of the aelion taken? 

The BPnourable Sir Jeremy Raisman: The Delhi Cinematograph Rules, 1943, 
have been amended in order to check the malpractices in regard to the sale 
of cinema tickets in Delhi complained of by the Honourable Member. The 
amendments which were notified in the Delhi Chief Commissioner's Notification, 
No. F. 8 (83)/42-General, dated the 2nd June, 1943, and publi ~d in the 
Gazette of India, dated the 12th June, 1943, are reported to have proved effective. 

SCAROITY OF SMALL COINS IN BmAR. 

309. ·.aulvi Muhammad Abdul Ghani: Will the Honourable the· Finance 
Membpr be pleased to state: 

(a) whether he is aware 'of the scarcity of small coins in the Bihar Province; 
(b) thE- amount of small coins sent to Bihar since the 1st April, 1941l; and , 
(c) if Government contemplate remoVing the acute shortage of small eoinA in 

Bihar by sending. large consignments and making similar arrangements for small 
ooinsas ie done in Delhi and New Delhi? 
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"The Honourable Sir Jeremy Raiaman: (a) Yes. 
(b) Betwf-'clI tile 1st April and 24th July, 1943, small coin to the total Vi!lu.J 

of over Us. :W lnkhs of rupees were sent to Bihar. 
(e) "'it'S. The procesR haS" already started Rnd increasingly large supplies 

ar,") being and will continue -to be sent ulltil the positioll" has been finally restored. 
DIr. Sir Zia Uddin Ahmad": Has the Honourable Member seen the notes 

issued by private individuals for four anllas ill order to !;erve the eommunit'y in 
these days of or~a e of small ooil1s? . 

The Honourable Sir Jeremy Raisman: Yes, I know that tokens 01 that kind 
have had to be resorted to, but I must point out t,hat the situation, taking the 
country IlS a whole, has yer.v greatly improved and is continuing to improv~. 

Dr. Sir Zia Uddin Ahmad: Doesn't the issue of these notes indicate that 
. there is 8. shortage of small coin!!? 

The Honourable ,Sir Jeremy Batsman: It, indicates that there is a'~ ort e 
in circulation, hut it ooes not inoicnte that the Go\'ernment h1l"c not put out 
a sufficient ql!antity of small coins for the net;ds of the country. 

Qazi Muhammad .Ahmad Xazmi: ?lIay I know if it is not a fact that even 
vow the situation cont,inues to be the Rame everywhere? . 

The Honourable Sir Jeremy Raisman: My information is that in lar~e parts 
of the country the trouble has very largely disHppeared. I !tdrnit that, there 
are parts where the situation is still 1Insatisfactory, but one cannot hope to 
produce complete improvl~me t in t,he whole of a country like this in it short 
time. 

DIr. P. N. Baneriea: What is the situation ill Bengal? ]s it not a fact 
that there is II very great ~car('ity of cnius there? 

The Honourable Sir Jeremy Ra1sman: I have not had complaints from 
Bengal" reeentiy. • 

Qui Muhammad Ahmad Kazml: So far as I know, even now there is difi-
culty.in getting small coins at Railway stations; in fact, we feel the difficulty 

,~ at Delhi Stution u.nd also at other stations. Is the' Governnlent taking uny 
steps in this connection? 

The Honourable Sir Jeremy R&isma.n: The Government hils looked into the 
matter of Railways and Post Offices und has taken aetiOD to improve the situa-
tion. But I must point out that wherever it is the case that small coin is 
only given out 'and is not tendered by the public, you will soon reach the poilition 
at which you ure unable to give further change. These officE'S start with a 
certain allotment of small coins at the beginning of the day. This supply IS 
very goon exlwusted and they have therefore, to ~efu e further change. 

Dr. P. N. Banerjea: Have uny oopper pice coins been issued recently? If 
so, to \-vhllt e~te t '! 

The Honourable Sir Jeremy Ralsman: Strange as it may seem, marry millions 
of these copper piee coins are issued every month. I must admit that I do not 
see them myself. The moment they are put out into circulation, they seem 
t,) go underground. ". 

Qazi Muhammad Ahmad Kazmi: MI:'_Y I know if it is tl fact that Post Offices 
and railway offices are supplied wit.h fI certain amount of (·hange every day? 

The Honourable Sir Jeremy Ralsman: Yes, it is a fact that they start 
~ it  un initial supply of smRIl change, but, as I have pointed out" in places 
where it iR one WII.V tr&ffi.c find no smull chnl1qe" is tendered by the public, th,e 
office soon reaches the position where it is unable to give further change. 

lIIr. X. O. B'eOgy': Does the lIonourable Member know that t,he utility of 
the new pice eoin as a metal washer hat! been very much appreciated by the 
tmde, and that the trade fin08 that type of wRsher to be very much cheaper 
than any other type of metal ,washer? 

The Honejurab1e Sir .Jeremy Raisman: The Honourable Member is making 
a very amusing point. What I would like to know from him is precisely what -
lle would like me to do 1!l0 that we may keep the plee in eirculation. 
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Dr. Sir Zia Uddin Ahmad: May I know whether the Honourable Member has 
considered the desirability of introducing currency notes of 2i rupees as it was 
done during .the wst war? 

Tile Honourable Sir Jeremy RaisJDan: That has been eonsidered. We have 
ill the p.ast hud a 21 rupee llote ulld our experience was that it was not 
Ul~('e ful. . 

MEMORIAL FROM RAWALPINDI PENSIONERS FOR THE GRANT OF DEARNESS. 

ALLow ANOE. 

310. "'Bhai Parma Nand: Will the Honourable the Finance Member be 
pieased to state: • '.,.'. . 
(a) if it is a fact that Government have receIved a memonal from Rawalpmdl 

on behalf of the civil and military p~ i()ller  drawing the attent,ion of Govern-
m~lIt t,) the sen-ices rendered by them and requesting fOJ: the grant of dearness' 
ulic)\\'uJl('e 011 account of the hard prevailing conditions; and 
(b) if the !lIlswer to (a) is 'in the affirmative, whether Government have given 

Ilny consideration to the memorial; if so, with what result? 

The Honourable Sir Jeremy Ra.iaman: (a) Yes. 
(b) 'l'he matter is IIOW ul1der consideration. 

CORRESPONDENCE BETWEEN MAHATMA GANDHI AND THE HOME DEPARTMENT. 

-3U. "'Mr. R. R. Gupt&: (a) Has the Honourable the Home Member seen' the 
pre,,;.!) report published in the morning papers of the 30th July, 1943, on 
Mr. Anwry's statement in the House of Commons in reply to questions by 
~l'. Sorenson' regarding the correspondence between Mahatma ~ d i und the 
Horne Department of the Government of India? 
(b) Does the Honourable Member propose to make a I!l.atement Oll the nature 

.)f t,hc correspondence? 
(c) Did Mahatma GaJldhi's letters relate  to ~ e pamphlet publish>3d by 

Sir Flichard Tottenham, the Additional Secretary of the Home Departl1ltmt? 
(d) Was the cOl'respondenee placed before the Viceroy's Executive COllllcil? 

If not, why not? 
The Honourable Sir Reginald :Maxwell: (a) Yes. 
(b) to (d). Government lire not .prepared to disclose the nature ~ contents 

d communicutions recein'd from Mr. Gandhi so long as he remains subject to 
the restrictions of which the .public are already aware.' . 

Mr. R. R. Gupu.: May I know whether the Honourable Member has sePlI 
the .press reports wherein Sir Muhammad Dsman and Sir Sultan Abmed have 
deni.,'II the existence of' Ilny letter from Mahatma Gandhi? 
The Honourable Sir Reginald M-.xwell: Is the Honourable Member refer-

ring to clause (d) of his queRtion? -

Mr. R.  R. Gupta: Yes, Sir. 

The Bo~ourable  Sir Reginald Maxwell: The Honourable Member must 
knQw that ,I mn not entitled to give him allY infonnation regarding the lilanner 
in which any husinesR has been trRllRacted in the Viceroy's ~cutive Council. 

Mr. R. R. Gupta: May I know whether in a Hlatter of 8uch importance 
the Honourable the Home Member does not tMnk it necessary to takl.l his 
collcagues--the Indian:-Members of the Executive Council-into confidence? 

T1i.e Honourable Sir Reginald Maxwell: I C:Ulllot allswer that question, 
yos or 110, as I have explained in my previous answer. ~ 

Mr. R. R. Gupta: May I know whether even the Seoretarv of State haf; 
been informed about, the nature of the correspondence which has passed 
hetweplI the Government of India and a ~atma Gandhi? 

The Honoun.ble Sir ReginaJd Kaxw&ll: I am unable to disclose the eOll-
tents of the offioial correspondence between 'the Government of India and the 
Secretary of State. ' 



630 LEGISLATIVE ASSEMBLY [11TH AUG., 1948 

DEARNESS ALLOW.&NOE TO GOVERNMENT EMPLOYEES. 

312. ·.r. Amarendra :Hath O attopa~yaya  (a) Will the Honourable the 
illa ~e Member be pleased to state the principle upon which is based the pay 
ment of Dearness Allowance to employees of Government in differ~ t Depart-
ments and undertakings? Is it 'based on the consideration of neutrulising the 
effect of the highly increased cost of living of the employees? 
(J) have GOVel nment introduced a uniform rate of Dearness idJuwallce fo: 

all workers in u particular zone under whatever Department or undertaking 
th{:,Y .may serve? Ii nut, what is the. ju!'.tification for different ['ut!:s at Olle Bnd 
thtl 8ame place? . 
(c) Do Government now propose to level up Dearnes.s Allowance scales in 

each l)srticular part of the country after taking due notice of the Ilctual rise in 
the cost of li\illg ill thnt p l t~1 .  . 
The Honourable Sir Jeremy RaiSman: (a) The attention of tile HOl'Ourable 

Member if< invited to the Proceedings of the Stl;\nding Finance Uomnlittee 
meeting:, of the 8th March, 1941, the 19th September, 1942, the 8th }'ebYll-
ary, 1\14:3 alJd the 31st July, 1943, in wh'ich the scope and objects of the 
deomess allowance scheme as modified from time to timfl have 1)ee.1 dulY 
explained . ' • 
(bl No, Sir. In determining the rates it 'has been necessary to pay due 

regar.l to the capacity of the revenues eoncerned and. as between t .~ Ceutral 
and J)rovincial Governments, to'the (\voidance so far as practicable of mutual 
~mbarrUi r e t. 

(c) No. Sir. For the latest action taken 'by Government 'in t i~ regard 
the attention of the Honourable Member is invited to the proceedings of the 
Standing Finance Committee at its meeting of the 31st July, 1943. 

DESIRABILITY OF GIVING HIGHER WAGES TO COAL MINERS. 

313. "Ilr. Amarendra :Hath Ohattopadhyaya: (a) Is the Honourable th'.) 
Finance Member aware: 
(i) that the e.veruge income of It coal-miner is Rs. 1(j or below, in a lorge 

majority of mines in Rannigunje, Jhnria and Katras fields, and that in many 
eo::!!'!> no Dearness AIlf) tl. ('l~ if; paid, or, if at nil. a very meagre !lmOwlt is paid; 
and 
(ii) that rice is sold at about Rs. 30 pe'r maund in these parts? 
(h) If not, do Government immediately propose to make a statutory provi-

io~ foJ' higher wages for miners? 
The HOIlO111'&ble Sir Jeremy Raisman: The question should have beeu 

addres!led to the Honourable the Labour Member. 

INDIANISA'J'ION OF THE W. A. C. (1.). 
314. ·Xr. HOO8einbhoy A. Lalljee: Will the War Secret.ary ple~e state: 
(a) the extent to which t11e W. A. C. (1.) has been Indianised; and 
tb) the number or officers and other .ranks recruited to the W. A. C. (1.) up 

to the DOth June 19413 shOWing the communities as under: 

Europeans . 
Anglo-Indians . 
Anglo-Burmans 
Indians. 

Officers. Other ranks. 

... 

Mr. O. ][. Trivld1: (a) Recruitment to the W. A. 'C. (1.) is, ~ d ulways 
hilS been,-oren to all women who are British subjects irrespective of race. 
(b) On the 1st of July, 1948, out of B total of. 406 officers in the Corps, 

3(17 wer(; Europeans, 65 Anglo-Indians 8 Anglo-Burmans, 27 Indians. Out 
of a total of '5,614 Auxiliaries, there were 1,548 Europeans, 2,882 Anglo-Indians 
156 An glo-B!lrmans , 1,175 Indians . 

• 
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Sardar ~&Dt. Singh: May I know whether the Honourable Member is ~ am 

that there are complaints of the W. A. C. (1.)'8 being located in the neighbour-. 
"hood or troops? 

Kr. O. II. Trivedi: No, I have not heard of that, Sir .. 
Sard&l' S&nt. Singh: Will the Honourable. Member enquire that In Delhi 

British troops are located in the neighbourhood where .the W. A. C. (1.)'s are 
accommodated? 

Mr. C. II. Trivedi: I will enquire, Sir. 
UNIFORM OF INOlAN WOMEN BELONGING TO THE W. A. C. (I.) .. 

315. *1Ir. HOO88inbhoy A. La.lljee: (8) Will the War "Secretary 
plell.l3B state on whose suggestion the uniform of the Indian women belonging to 
the W. A. C. (1.) was adopted? 

(b) Have any responsible Indian women been consulted as to the typa Qi 
uniform to be worn by the Indian ~ome  of the W. A. C. (1.)? If so, what are 

their numes? 
JIr. C. II. Trivedi: '(a) The uniform of the W. A. C. (1.) is based on that 

worn by the Auxiliary Territorial Service 'in the United Kingdom, except that 
IDdiall ladies can wear sanes instead of skirts. . 

(I» No, Sir, but modifications in the uniform to be worn by Indian lad'ies 
are imi~r to those decided for Indian ladies oommissioned into' the lLidi:1Il 
Medicul Service. I understand that the modifications for the unifOrm of 
Indian ladies in the Indian Medical Service were mwe after oonsultation with 
certain Indian ladies. 

DESIRABILITY OF APPOINTING AN INDIAN WOMAN AS CHXEE COMMANOEB OF THE 
INOUN SECTION OJ' THE W. A. C. (I.). 

316. *Mr. Hooeeinbhoy A. L&lljee: Will the War Secretary please st·ate if 
'/]over]l)Tlent have ever con&idered the question of appointing an outstanding 
Indiall woman who is conversant with the c;ustoms and traditions of the Indian 
women as Chief Commander of the Indian section of the W. A. C. (1.)? ' 

Mr. C. II. Trivedi: There is no Indian·section of the W. A. C. (1.) und thn 
question of apP9inting an Indian lady as Chief Commander of such !l. flection 
does not therefore arise. There are a number of Indian ladies in important 
position.. in the Corps. ' 

PENALTIES LEVIED IN CALCUTTA ON SALT TRADERS. 

317. "'Sir Abdul Halim Ghumav1: (a) Is the Honourable the Finance };Iember 
aware. 

(i) that difficulties are being experienctld in Calcutta by salt traders; in view 
of veill1lties being levied under the Sea Customs Act to the extent of CUetOffiS 
duty at douhle the rate on the shortage below or excess above four per cent .. and 

(ii) that penalty duty on eXCQSS outturn or excess shortage which is above or 
'below four per cent. of the manifest quantity is demanded by the oustoms 
aut~oritl , 'despite thE' sati!'lfactory explanation by the Master of on inward 
commg ve ~l in Calcutta? 

(b) Do Government propose to accept the Masters' e~la atio  in u l~ 
cases. in view of the present emergency conditions? If not, why not? 

The Honourable Sir Jeremy ltalsman: (a) (i) and (i~). Representations to this 
effect were made recently at a meeting of the Indian Chamber of Commerce, 
Calcutta, attended by the Customs Member of the Central Board of Revenue 
and by the Collector of Customs, Calcutta, and the matter was fully discussed. 

(b) ~ac  case is dealt with individually on it5 merits, due regard being 
paid to present emergency conditions. In at least two ·recent· cases penalties 

. adjudicated by the Calcutta Customs, have on a.ppeal been remitte(l by the 
-Central Board of. Revenue. 
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UN STARRED QUESTION AND ANSWER. 
. 1J~BI OB  OanBBs lUl (}B.&lf'r all' LIIASIIS UNDER TIUl UurJOJrKJiUITT L4.ND 

ADIIIlINISTBATlON RULIIS. 
68. Ilt. II. ~iaaudd.lD  (a). Will the Honourable the,Defence emb~r kindly 

Pate if it is a fact that, wit.h a view to regularising sites held under u.:lspecjfied 
terms (old grants) in cantonments, leases in the form shOWll in Schedule 
VII to the Cantonment Land Administration Rules have been introduced by the 
Govermnellt of India after long deliberations with u. deputution of house owners? 

(h) Is it 8 wct that in certain (lantonments the Military Estates Officers 
have refused to grant Huch a lease under instructiolls from the Government of 
:Lndia ? If ~o, undt:!' what Ilu~ ority has Buch au embargo been plsC'ed prohibit-
mg t~ grall!. vf u lease sanctlOned by Rule 27 of the Cantonment Land Admi-
nistration Rules? ..' 

{t,) What are the reasons, if any, that indueed Government to issue B\j.ch 
prohibitory orders against the grant of lease in the form shown in SrhedulR 
Vll'l : 

(4l) W~at is t ~ general, principle that is followed by the Military Estates 
Officers wlt,h regard to the grantor rejection of applications for Buch leases? 

~) Is it a fact that l(ilitary Elitates Officers have refused to grant leases 
in tbe form shown in Schedtde VII in resp!*!t of sites capable of acC!ommo<illoUl)g 
more than one bungalow? If SQ, is it not in direct cOlltraventiou of conditiOfl 
III ot thetaehedule in que ~o  

(I) Do Government propose to withdraw the existing prohibitory ordera? 
it fte Boaoar~bl. J[alik liJ I'lroI IJlaD Noon: (a) Yes. 

(h} No. ' 
(0) Does not arise. 
(d) ~ e general principles to be observed by Military ,Estates Ottieers in 

,the gra.nt of leases in'Schedule VII s-re: 
Leases should be restricted to 'Old Grunt' site .. of which no written ni. 

d~ ce of tHle and for which no regular leuse exist, sites which have been tlub-
dividl~(l or which have been used for a purpose other than thut for which they 
w<tre granted, before the promulgation of t.he Cllntonment Land Administra-
tiou Bules, 1987, and conoerning which no wl'itten evidence exists of the terms 
Qn which the land is held . 

. 'Fhe intention apparent from the heading of. nne 27, which refers to 'Old 
Grants', is that the rule should only apply to tlites held for building purposes, 
and. it is not the intention that a lease should be granted to enable a holder of 
a site irregularly held, or held without a lease for other than building purpos-
es, to convert the site into a building Slite; nor, in view of the provisions of 
the lease, under which, if Government wish. to acql}ire Ilny huilding on the 
site for public purposes, the. lessee 'may require t.hem to Rcquire all buildings 
on the S'ite, is it the intention that a lease, which gives unlimited scope to 
build without restriction, should be granted .to enable n hOllse OWTlP!' who is in 
possession of 8 targe site to exploit the same, at the expense ofihe generlll 
tltx-pnyer and against all military.., interests and requirement" h:v the ercetion 
of a large number of addittional buildings. , 

(e) Yes. Government understaud that in Rome cases leases have [wen 
r~ed by Military Estates Officers when the application iR in' conflict with 
the Rbove principles. 

(£) Government do not propose to alter their present policy.. They 8re, 
however, always ready to consider on its merits any individual caRe brought 
to their notice by a house-owner when the Military Efltnt€,R Office]' has 
re~u ed a lease. . 

• MESSAGE FROM THE COUNCIL OF STATE. 
Secretary of the Al8embl¥: Sir, the following Me"sagt. hUf; been received 

from the. Council of State: 
"lam dil'c,d.ed to inform you that the Council of Statp ,at its meeting held ~m t~e 10th 

Aultuat, 1943. a r~ed without Any amendment to the Rill to amend t,he Rieclproclty Act 
1943, which waspaaeed by the Legislative ARsembly at its m~ti  held. on Tu_day, the· 3rd 
A\l u8~, 1943. II' . ----( 632 ) 



The Honourable Sir Sultan . Ahmed (Leader of the House): Sir, in view of 
Mle function to which a large number of Honourable Members of this House 
have been inVited, may I request you to adjourn at one o'clpck. 

IIr. Pr8lldent (The Honourable Sir Abdur. Rahim': Will the H.)llourablc 
Member speak up? 

The Honourable Sir Sultan Ahmed: In view of a function to which a 
large number of Honourable Members of. this House" have been invited, I 
would request you to adjourn at one o'clock and then meet again at 3 o'clock, 
if necessary. Any work of the House then left incompletea may be taken up 
after 5 o'clock. . 

Nawabzada u amm~ Llaquat All Khan (Robilkund and Kumaon Divi· 
sielDs: Muhammadan Rural): Why? What is· the reason? 

Tb:e Honourable Sir Sultan Ahmed: Because of a functon to which a large 
numbel of Members of the Assembly have been invited. 

Nawabzad& Muhammad Llaquat All Kh&D.: You mean an eating functiou? 
Dr. p, N. B&D.81'jea (Calcutta Suburbs: Non-Muhammadan Urban): When 

people are~tarvi  I' . . 
The B.onourable Sir Sultan Ahmed: Therefore we should not eat I 
Jlr. President. (The Honourable Sir Abdur RaMm): A it~ould otherwille 

be inconvenient to a large number of Members of the House, the Assembly 
will be adjourned at 1 o'clock and will meet again at 8 o'clock. I believe that 
will meet the desire of the House. 

Some. Honourable Members: Yes. 
Some Honourable Members: No. 
:Mr. Prellident. (The Honourable Sir Abdur Rahim): Very well. 

SECRET SESSION. 
:Mr. Prealdent. (The Honourable Sir Abdur Rahim): Before the motion in 

the name of the Honourable Sir Sultan Ahmed on the war situation is taken 
up, all the Galleries excepting those reserved for the Members of the Council 
of State will be cleared. 

[Accordingly all the Galleries, excepting the Gallery reserved for the Mem-
bers of the Council of State, were cleared. 

The rema~ der of the Morning sitting was in Secret ,Session a.nd the 
Assembly discussed the following motion moved by the Honourable Sir Sultan 
Ahmed: 

"Tha.t. the wa.r litua.tion be ta.ken into consideration." 
'l'he two amendments to the above motion on the Order paper, one* by 

Mr. Govind V. Deshmukh and the other·· by Mr. Abdur Rasheed Chou. 
dhlU'Y, were ruled out of order by the Coair as being beyond the scope of the 
Motion.] 

When the Assembly· re-assembled after Lunch at Three of. the Cloclt, 
Mr. Deputy President (Mr. Akhil Chandra Datta) who wa.s lin the Chair ad-
journt:ld the Assembly for want of a quorum till Eleven of the VIoc), on 
Thursday, the 12th August, 1943. 

·"Tha.t the following be a.dded a.t the end of the, motion: 
·a.nd it be urged by the Government on the United Nations t rou~  proper channell 

tlut a. decJa.ratioll by them of the policy of ra.cia.l equality and immedla.te Withdrawal of 
disqualifications a.nd restrictions put on India.ns a.s rega.rds entry, residence,· travel a.nd 
trade a.nd franchise in their countries or their colonies or self-governing dominiOIll a.re the 
Rureat and quickest, mea.surel of bringing. the wa.r in the Pa.cific Ocea.n to a. successful end'." 

.. ··Tha.t the following be a.dded a.t the end of the motion : 
'with a view to impress the neceasity of gra.nting to India. i~ediately the sa.me 

politica.l lta.t&S al it enjoyed by other Allied N atio ~." 
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